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RekMM for I972.7S wUl b . made by the 
government df India to tbeStat*(kwtriime«t 
Impending on the progress of the schemes*
Vopgsale i l l
osr •»*—rioti of Railways from Pfcarraa 

ongpur to Agafftala
9 m . SHRI SIREN DUTTA t Wdl tbe 

rfinisfer of HOME AFFAIRS be pleated to 
tftte;

(a) whether North Eastern Council has 
UKUMH toe praoKn ot cnsnMB 01 luufway 
rota Dharmanagar to Agaitaia lor integrated 
levelopmant of that region ;

(b) whether any proposal bis been made 
»y the Oounril for improving rand transport 
lystem in that region ; and

(c) if so, the main point* of the propo
sals 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) ; (a) to (c). With the 
■uforc einent of the North Eastern Council 
Vt, 1971 a* firm 1st August, 1972, the 
ouncrf has come into existence only from 
hat date. The Council has not met so fiuv

12.03 br».

RE : MOTION FOR ADJOURNMENT

SHRI S M. BANERJEE (Kanpur) : I 
i*e on a point of order (imrnnpdms),

MR. SPEAKER : What ts tbe point of 
wder I

SHRI S. M. BANERJEE; I rise on a 
point of order under Rule 376 (2) . < *

MR* SPEAKER : Tbe Speaker doe* not 
normally announce his decision in the House 
itsrif; be conveys it to the office that such and 
such a mailer has not been admitted. Please 
tlu not Arise U k  this manner In tbe House. 
Why do you go beyond tbe oomventlan of tbe 
Home ? (Jtampiftu) It coonot be allowed 
as an adjournment motion. I  have alseady 
fonveyed it to bon. Members that It cannot 
Wftttowed as an atyourmnei* m o te , If 
there is a dispute between the Corpora** 
(>f Bombay and tbe labour* bow can It come 
tarr? At the same time, broad questions 
ranoot be tbe subject-matter of*n acQournment 

They cart tabla trrtiiw mrttkMii for 
discussion. but thvir emuaat dlsema k  tftuwmis 
an adiotMthsiMMt A

motion has Its own rules about it. (£**» 
mpkm)* At hon. Mambett know, broad 
questions of policy cannot be tUscwsed through 
an adjournment motion. Tbei« have been a 
number of ratings in this Howe befbw also 
that lock-outs, strikes etc. cannot come 
through an adjournment motion . . .

SHRI S. M  BANERJEE i On a point 
of order . . .

MIL SPEAKER i 1 am sorry it casmot 
be allowed as an adjournment motion.

SHRI K.D, MALAVIYA (Doraariagaiy) I 
I want to make a very serious effort to under* 
stand what this uneasmeai from the Oppose 
Hon ride is about * . .  (AffmpffcaO

SHRI S. M. BANERJEE : I rise on a 
point of order . . .

MR. SPEAKER : So far as the Speaker's 
ruling is eowtemetlf there can be no point 
of order on tbe question of admitting the 
adjournment motion.

SHRI S. M. BANERJEE t Kindly see 
the burisesi before the House. I am raising 
the point of Older under the rule 367 (2) 
which says :

“A point of order may be raised in
relation to the business before tbe House
at the moment.”

At the moment. * .

MR, SPEAKER : I have not allowed it.

SHRI S M. BANERJEE : Kindly hear 
me, Sir. I am not questioning your ruling. 
Under Direction 56 of the Directions by the 
Speaker, an adjournment motion always gets 
precedence over a calimg-attoation-notioe. 
As you are aware, there is a strike going on 
In Bombay, and this Is because of tbe failure 
of Government to evolve a formula for mini
mum boons for tbe emptoyeesor workers . * *

MR* SPEAKER: Let him not bring 
in the suited through a point of order < . *

SHRt & ML BANERJEE: Further, not 
more than one matter shall be dfecuswd, and 
tbe iftffW be restricted to
matter of recent occurrence * . .

MR. SPEAKER ; Order, order. He can 
ieeme in my chamber* I am prepared to 
discuss, but not to the House* (fttim#iftaf)u

m i s  INDRAin* GUPTA* (Alfpmt) » 
tint is m w w  vMMvnr hi ^npcv
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Government policy It involved, Thai It wffe? 
I  want to rate i t

MR. SPEAKER: The question It about 
the employees of the Corporation of 
Bombay. How can it come h  Parliament ?

SHRI SHYAMNANDAN MISHRA 
(Begutarai) s Tbe faflure of tbe Central 
Government is established in regard to the 
evolution of a bonus formula (fntam ptions).

SHRI INDRAJIT GUPTA : Tomorrow 
if the port and dock w orker* go on ttrike 
in Bombay, it will have to be raised here.

MR. SPEAKER: So far at thii question 
is concerned, I cannot give my consent to 
the adjournment motion.

THE MINISTER OF PARLIAMENT
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) : 
May I request that when you are ttao* 
ding* Sir, they must not keep standing? 
{hOtmifitms).

SHRI INDRAJIT GUPTA: Why did 
he stand up when you are standing ?

*qftaf: m w n  aft
^  a r m t  % ft *r?r ^  1 1

fireir^f *?[t fa anr t  «*r |  at
T O  fiWT VX t 31* *  WfT
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f « F * = r a r w r r f a  aw
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SEVERAL HON. MEMBERS mm—
' PROF. MADHU DANDAVAT* <Riy». 

P»M  On a point of order.

MR. SPEAKER : No. They can tee me 
In my chamber. But the ruling m  tte  
admissibility of the acUounrroent motion can 
not be discussed in the House* We can meet 
and discuss. We can find another way of 
bringing this issue here, but so far as this mat
ter is etaeettfed, an adjournment motion cam 
not come under this* You can find other 
ways of bringing the issue here.

PROF. MADHU DANDAVATE: I 
want to know whether raising a point of 
order is out of order.

MR. SPEAKER : I am not allowing it,
I am not prepared to hear him on that. 
How can thry bring inan adjournment motion 
over a matter over which I cannot decide t 
(Intfrruptionj). I have already explained it to 
Prof. Dandavate.

PROF. MADHU DANDAVATE : I am 
rasing another issue. When I met you in your 
chamber, I had said something about what 
is happening to the city of Bombay, how the 
autonomy of tbe Corporation it being 
destroyed. I am not raising that nvue here. 
In my adjournment motion, tbe failure of the 
Central Government to evolve an agreed 
formula in regard to bonus formally in rou* 
sulfation with the central trade utuum bat 
resulted in a situation where there may be 
strikes throughout the country . . ,

MR. SPEAKER : No, no.

PROF. MADHU DANDAVATE : Tbk 
is an all India Issue. The Bonus Review 
Committee is within the purview of the 
Central Government.. {InUrruptum)

MR. SPEAKER : AM I say it that, if the 
Minister wants he may come out with a 
statement. If you so desire, this matter can 
be brought up through <aU attention motion 
or something, not (through adjournment 
motion. .  {hOmvpHrns). Mr. Khadffltar hat 
come and 1 shall expiate it to him. They 
came through an adjournment motloo which 
I have not accepted. The OppotHkxt leaders* 
Shft Indrstflt Gupta, Prof. Dandavate,..  .

SHRI ft, M, BANBRJEE * All tbe oft** 
Mtloo people,. .  (fntmnfitm.*.}

MR. SPEAKER j They taid that soma 
strike was * * *  on.

m m  RAJ BAHADUR t We at* M  
averse «e « d i s c u i m m  question 
i«whether It cwkifet disclosedIn
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ofan adjournment motion. You very x%htly 
*wd that it oefiald not be diaoussfiKi that way. 
$bi«#ife':' w»can diseuss it  In the Business
.Advfodry;ISBnHritefe.'

s h r i  i n d r a j i t  o u p t a  ? y«« mi**
the strike to continue?

which arc not within our juriactictkm.

S lim  INDRAJIT OUrrX * If it fit * 
matter which does not concern the Central 
Government, please do not ask us to send erfll 
attention notices. What if the logic ? If «*s 
am raise it through other motions, we can 
raise k through adjournment motion also.

MR. SPEAKER : It i» not a matter for 
adjourwnem motion.. . .  (/atemptaj). J&r. 
Khadilkar.

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K  KHADIL- 
KAR) : I should tike to know what it the 
demand 7. .. (htemptim)

MR. SPEAKER : The demand is this,
1 have not allowed the adjournm ent motion 
that camc. But they say this concerto the 
Central Government and the strike is there 
between the Bombay (Corporation and it* 
employee*. The second question is the queftioo 
of bonus, which they say a  an all-India ques
tion. In the motion that came to nor day be
fore yesterday from Mr. Dandavate, only the 
•trike was mentioned, which I did not accept.

PROF- MADHU DANDAVATB : That 
is not correct.

MR, SPEAKER : They have added this 
question of bonus today, over which the 
Government of India has not yet decided. I 
have not accepted the adjournment motion 
but 1 wi«h you coikci the fact* about it and 
cam* out with » statement.

SHRI PILOO MODfY (Godtara): I do 
not think hence forward any member of the 
Oppositloti ;fo going to he able to convince 
you about when an adjournment motion 
should or should not be tabled. IW efote I 
«*ggest a drastic ̂ cfcastge ' of procedure which' 
will remove the discretioo irom the; hands ' of 
tfo? Speaiter about giving consent t o a n

MR. SPEAKER * * I ■; pm < not hound to 

**=» m my chamber I  cso tell

them. I convey it to themtfcwwH^ 
secretariat. Theyteil them the seasons* 
(lafrmfttMw). Every day wt discuss several

ffKtftftreij «»vW
.Rule 377 and in so. many other ways, which 
I allow. But ’ an adjournment motion must 
come within the rulesprescribed for it.

SHRI JYWRWEOY BOSU (Diamond 
Harbour) ; This doe# come.

MR. SPEAKER : It does not come. 
You get so many opportunities in the past 
member* did not get it.

PROF. MADHU DANDAVATE : Before 
the Labour Minister make* a statement, we 
want a categorical formulation. With great 
respect to you, may I  say, I have not raised 
merely the issue of the Bombay strike ? What 
t  have raised is the failure of the Union 
Government to evolve an acceptable bonua 
formula, acceptable to all Centra! Trade 
Union Organisations, resulting in country 
wide discontent amongst industrial labour, as 
evidenced by the strike of I.SO lakh workers 
in Bombay.

SHRI R. S. PANDEY (Rajnandgaon): 
You have ruled out the adjournment motion. 
You further said that unless a calling atten
tion k  there, the House cannot discuss the 
Bombay strike. I want to know why you are 
asking the minister to make a statement. I do 
not challenge your ruling but when there is 
no business before the House so far as the 
strike in Bombay is cooceraed—there is neither 
an adjournment motion nor at calling attention 
aow-why are you asking the minister to make 
a statement f  You hav« ruled out the adjourn* 
meant motion on the strike because it is a 
State subject. Atxxtf bonus also, there is no 
catting attention, {tntomtpiwu),

MR* SPEAKER j My e*du*fo» of the 
adjournment motion does not deprive them 
of tjhetx right to hftve $omc information 
through other motions. So far
as tlds adjournment motion is cotkeeraed, 
that li aseluded. They can get information 
through Catting Attention or some other way* 
My disallowing the sdjourttRKnt motion does 
not mean that they cannot get it through 

• - ■ , .'|

SHRI JYOTIRMOY BOSU : How?

" ■ /. ;;jAGjA3^ -iUo .
(Shajapur): Is theMbiifter nuilung astato*

■ ment jar,m %.jP . * ' : v .. _._t'
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[Ur. Speaker]
coming bonus are concerned, which come 
within the jurisdiction of the Government of 
India, he way make a statement liter on.

SHRI N. K. P. SALVE (Bihar) : Sir, I 
rite on a point of order. When an adjourn
ment iQotba wu given notice of» you have 
ru ld  that it is out of order. It it then pro
per, or would it be under the ruin for the 
chair to ask the Minister to make a statement 
even on fects ? The question was raised under 
rule 377. The rules are absolutely clear in 
the matter.. (InUrrvptionj)

MR. SPEAKER : Leaving aside rule 377 
if I do not allow an adjournment motion, I 
can even otherwise ask the Minister to make 
a statement if Hon. Members are agitated 
over a particular issue. On the question of 
bonus they have a right to aide (he Minister to 
give some information. But X have made it 
clear that it would not be an adjournment 
motion.

SHRI JYOTIRMOY BOSU : Sir, on a 
point of order. I am sorry to say that what 
you have said is not corrrct. Under rule 377 
1 wanted to raise a matter. You, in your 
wisdom, disallowed it. Now you are saying 
“I do not allow the adjournment motion ; I 
will ask the Minister to make a statement**.

MIL SPEAKER : Why should I not ask 
the Minister to make a statement f  t . 
(fakm&fom).

SHRI INDRAJIT GUPTA : What it the 
position of the Minister ? Are the Congress 
Members advising him not to make •  state
ment. . {Interruptions)

SHRI JYOTIRMOY * BOSU t The 
INTUC people are pressurizing him not to 
make a statement. .(InUmptms.)

MR* SPEAKER ; 1 have said that it is 
u p  to  t h e  Minister to make a statement

SHRI U  M. STEPHEN (Muvattupuaha): 
Sir, on a point of clarification. Tbe only rule 
under which the Minister can make a statement 
b  rule 372,. {iMttrrvptims).

The point that I want to make is .
(Jt&mtfliens.) 1 am not going to yield ; I am 
also entitled to make a submission. X shall 
not be cowed down that way. The only rule 
voder which the Minister is to make a state
ment is Role 372. It says ;

*‘A Statement may be made by a 
Minister <m a matter of public importan

ce with tl|a consent of tin Speaker but 
no question shaU be asked at the time 
the ftattMMttt Is m*de.”

The question fc, whdber tbe Minister Is seek
ing tbe opnaqnt of the Speaker or whnthor 
the Speaker!* directing the Mtaister to mtffce 
a statement, The Minister may *eek th* con
sent of the Speaker and the Speaker may give 
his eotufftt. I want to know whether the 
Minister | |  seeking the consent of the Speaker 
or tbe Speaker it directing the Mmiaier to 
make » statement. According to mo, the 
speaker cannot direct the Minuter to make a 
a s tm a t

BfKRl JAGDISH CHANDRA DIXIT 
(Sitapur): I rise on a point of older.

Tbe question that ha* been agitated before 
the House is that of bonus. For that, we c*n 
hnvtt a discussion under Rule 193 on some 

because we would have to go into the 
P«qs and eons of evnrything. But then, just 
fotfetting your ruling. .  (bOmvpikw). Why 
are you afraid of going to the field, talking 
to the persons, looking into the pros and cons 
, .(/afcrrtfCuttf). My demand is that Ictus 
examine the question of bonus on some day 
and let us devote half an hour on it. There.* 
fore; I stress that the demand for adjourn
ment motion u neither desirable nor necessary 
(htitmtptmu.)

SHRI R. K. KHADILKAR : As you 
deaired I should say something, two points 
were raised. Firstly, it was regarding the 
Bombay strike. As you are wrtl awarr, the 
present schrmr «f bonus does not cover the 
local authority. The question of the Bombay 
strike will be dealt with by the appropriate 
Government, that is, the Stale Gcncrartrnt* 
This House h*s no authority so Tar as the 
constitutional position is concerned.

Reganfisg the question of bonus in gene* 
ral, as you are aware, I have replied on 
several occasions that the entire scheme is for 
review before the Committee. The Committee 
is sehsed of the matter. If somebody raises a 
question as to whether the Committee wiU 
give an interim report or that it will give * 
final report, what is the position about bonus 
scheme, If their is notice* t  will state the 
position* At tbe pnaem juncture, I ounot 
say anything because the Committee is seised 
of the matter so far as the bonus scheme is 
eonceened. ( h lm f te i)

Sotm Mmfim B*tu,


